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Singh '
w application is filed by the applicant for
the oral order dated 20.9.2002 by which OA

h the applicant has taken several grounds for
the OA and decide the same on merits, we stick
tand already taken by us in the order dated

in OA No.2453/2002, we are of the considered
hat the ~various other grounds taken by the
licant are not germane for deciding the RA.

the scope of review is very limited. The Tribunal has no
inherent power to review its judgement. It can O SO0
only when the RA comes within the four corners of Section
22{3)(¢f of Administrative Tribuﬁals Act, 1985 read with
Order 47, BRule 1 of CPC which inter alia provides for
review (i} if there is discovery of new and important
matter or evidence which, after exercise of due
diligence, was not within the knowledge of the applicant,
or could not be produced by him at the time when the
order was made, or {(ii) on account of some mistake or
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